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Central Administrative Tribunal
Orincipal Bench: New Delhi

CP No. 243/99

in

MA No. 2141/98

in

0A No. 804/97
New Delhi this the 9%th day of November 1

9R9
Hon’ble Mr. Justice V. Rajagopala Reddy, VC (J)
Mon’ble Mrs. Shanta Shastry, Member (A)

Balbkir 3ingh

/o0 Shri Savat Ram

R/o-vill & P.O. Devrala

Distt-Bhiwani (Haryana) o
.- ..Retitioner

(By Advocate: shri U. Srivastava)
VYersus

1. Shri s.p. Mehta )
General Manager, Northern Railway

Baroda House, New Delhi.

@ Shri M.S. Dass, .
Divisional Personnel Officer,
DRM Office, Northern Railway,
Paharganij, New Delhi.

.. .Respondents

ORDER_(Oral) .

By Reddy. J.-

Heard the counsel for the petitioner.

2. This C.P. arises out of the order
passed in Ma~ 2141/98 dated 28.4.99. The MA was
closed on the ground that the respondents hax
complied with tﬁe ~directions inasmuch as
applicant”™s name has been included in the Live
Casual Labour Register and thus complied with
the directions given in ODA-804/97 . The
petitioner now filed an additional affidavit in

support of the contempt case and rélying upcn
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the same Learnad counsel for petitioner

7‘
submits that it has come to the knowledge of the
, — =
petitioner that 4keaawps oF three persons have
been engaged on 17.4.98 who were much juniors tao
the applicant. We are afraid that no contempt
is shown to us as to how the respondents hax
disobeyed the order passed by the Tribunal in

the MA. The MA has been closed on the ground

that the grievance of the applicant did not

survive. No further directions have been given
by . the Tribunal in this MA. In the
circumstances, C.P. is dismissed at the

admission stage.

(Mrs. Shanta Shastry) (V. Rajagopala Reddy)
Member (A) Vice~Chairman (J)

cC.




